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1+ Tha Regiomal Directer, l
Birectorate of Purchase & Stores, !

Hyderabad Regional Purchase & Stores | l
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2, The Administrative Officer,
Directorate of Purchass & Stores
Department of Atomic Energy, |
Vickram Sarabai Bhavan,
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- Directorate of Purchase & Stores ‘
Department of Atomic Energy, |
Vickram Sarabai Bhavan,

Bambay-400 094, l
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The Re Tirectors, “hyoerapad Regional
Purchask and StoressUnit,

Nuclear Fuel Complex, ECIL P.O.Byderabad-762,
The Administrative Officer, Directorate of Purchase
and Stores, Dept.of Atomic Energy, Vlckram Sarabai
Bhavan,  Bombay-94,

Directorate of Purchase and Stores

Dept,of Atomic Energy, Vickram Sarab¢i Bhavan,

Bombay-94.

One copy to Mr.¥.PeRa.8aS ad8Y 6558 caT mya.

One copy to Library, CAT.Hyd.

One spare copy. .
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(Order passed by Hon'ble Justice Shri V.Neeladri Rao,
Vice-Chairman) [

ThlB Original Appllbatlan was filed préylng for a
.'”---,\ r"

direction to Respundent No.1 to dispose of tha represent

- -

"

Hyderabad. |

%

A#+as Store=~keepar in HRPSU,  NFC,

The learned counsel Por the Respondan#ﬁ submits )

2. .
‘ ; . |
that the said representation wad disposed Offby ReP.DP342/
1(19) /94-Adm/595 dt,.,1=-2-95 and ard copy of téa same wasg
BELVEUW U1l v seper e /‘/tf’;r:'"k L’"_‘:-"J:"L
. B B S I Ry o ﬂlllfﬂifted B

a reply in regard to the sama,

Je The reply dtm1“ -gﬁjprmduced ?ar thB'RBspon ijg

ig-in referance to representatinns dt.26-?—34

J
"
19-1D~97 and

| |

18=12-84, The case of the applxcant is thaé he submltIed
representation dt,.25=7-94 as pér annaxure-Zf ]

and represen=-

1 1
-tation dt.26-=7-54 as per Annexure-15. { [
o [

4, Hence in the c1rcumstancas, it is stt and pro Er to

disposa of this Original Applipatimn as un#er P
; : [
"If the Regrasemtation'dt.25—7-94 aé per
Annexure=-2 in this 0.A! is not yet disposed

aof, Respondent Na;1 had to dispose a4 the

same preferably by the end of June, 1995."
2 ~ |
5. The C.A. ordered accordingly at the admission atags
itself. No costs./
(A.B.GORKYI) (V.NEELADRI RAQO)
Member (A) Vice=Chairman
Ot.30th farch, 1995, - QW/L/,,

Dictated in Open Lourt.
| E J é l
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Al lowed .
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Diémiss‘ed as withdrawn

. : N 'Dismissed_' for default,
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' Ordered/Rejected.,

No,order-as to costs, : .
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